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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

WEDNESDAY, THE FIFTEENTH DAY OF JULY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR Sii+GI{
. AND .- 

-
THE HONOURASLE SRI JUSTICE G.i',i. MCHIUDOIN

WRIT APPEAL NO: 685 OF 2O2C

Writ Appeal under clause 15 of the Letters Patent Appeal Preferred Against ihe
Order Dated. 2010412026 in W.P No. 1 1340 of 2026 on the file of the Hign Cgitn --:

Between:

Palle Anil, S/o Palle Chandrappa, aged about 36 years, Occ. Business, Office
at. Global lndia Bulls and Jaanvika lnfra Developers and Pvt- Ltd Flat No.102.
Dwelling Apartmentslst Floor, near Blue Dart Courier, Seasons Swimming Poo!

Road, Madhapur, Hyderabad.

...APPELLANT
AND

1.

2.

.)

,..RESPO.IiEENTS

l.A. NO: 1OF 2026

The State of Telangana, Represented b,,r tts Principal Secretary HLlme

Department Telangana State.
The Commissioner of Police, Cyberabad Vayupuri Colony, Besid='- #aike4giii
Court Complex, Nerecirnet-500056.
Deputy Commissiotrer of Police, Kukatpally 76rnp, tt'iedchal t\/alka;giri-

Petition under Section 151 CPC praying that in the cir"cumstances stated in the

affidavit filed in support of the petition, the High court may be pleased to susPEND
the operation of the Order dated 20-04-2026 in WP No. 'l 1340 o't 2026, passed by

the learned Single Judge by allowing the wnt appeal, by considering representations
of granting Y + Security to the Petitioner, pending disposal of main writ appeal

Counsel for the Appellant: SRl. P ACHUT RAMA SHASTRY

Counsel for the Respondents: SRI MAHESH RAJE, AGF FOR HOME

The Court made the following: ORDER



'I'HE IIIGH (]OURI' I.'OR 'TIIE SI'ATE O[' TT]LANGANA
A'I'HYDERABAD

THE IION'BI,E 'THE CHIEF JUSTICI' SRI APARESH KU]\IAR SINGII
AND.THE IION'BLE SRI .IUSTICE G.M.]VIOHIUDDI\

WRIT APPEAL No.685 of 2026

DATED :15.07.2 026

Betrveen:

Palle Anil
... Appellant

AND

Thc Statc of felanga na,
Home l)epartment, Iclangana State and two others

... Respondents

JUDGMEN'I':

Heard Mr. P. Achut Rama Shastry, leamed counsel appearing

fbr the appeliant and Mr. Mahesh Raje, learned Government pleader

fbr Home appearing lbr respondents.

2. Vide order dated 20 04.2026, Writ petition No I 1340 of 2026,

seeking thc fbllori ing reliet-. rvas dismissed by the learned Writ

Court with costs of Rs.50.000/- on the ground that in previous Writ

Petition No.778.1 of 2026, the appellanr sought a direction upon the

competent authoritv to grant him Y+ security.

"...to issue Wnt or. Direction more particularly one in
naturc ol Writ of Mandarrus deolaring the action of the
Respondcnt No.2-3 in not considering the petirioner,s
representation antl not giving police protection to the
petitioner is against Articles I4 and 2l oi.the Constitutionot l:rclia and pnuciples of'natural Justice and als<, direct
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Respondent No.2 to consider representation, dated

24.02.2026 and grant l+ security to the Petitioner."

The appellant has virtually sought the same relief in Writ Petition

No.7784 of2026.

3. The order under appeal in detail refers to various writ petitions

and the criminal,cases either instituted by the appellant or in which

he is an accused. We do not intend to get into the merits of the

previous round of litigations which have been taken note of in para

Nos.3 to 7 of the order under appeal. But, on mere comparison of

the prayer made in the present writ petition with that of the prayer in

Writ Petition No.7784 of 2026, which was dismissed vide order

dated 13.03.2026, it is apparent that the appellant has indulged in

abuse ofprocess of Court by resorting to repetitive writ petitions in

respect of the same grievance. Such a course has been deprecated

time and again by the Hon'ble Supreme Court and various High

Courts. In such circumstances, we do not find any error in the

approach of the learned Writ Court. However, the costs of

Rs.50,000/- imposed by the learned Writ Court in the order under

appeal dated 20.04.2026 is reduced to Rs.10,000/- (Rupees ten

thousand only).
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4. In rhc' t-acts and circumstances, the instant Writ Appeal is

disposed ol u,ithout interf'ering rvith the order under appeal. 1.here

shall be no ordcr as to costs.

Nliscellaneous applications. ilanv pending, shajl stan,l closed.

SD/- A.V.S.PRA.SAD
DEPUTY REGISTRAR
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1. The Principal Secretary Home Department Telangala State.2. The commissioner of porice, cyberabad VayupJri corony, Beside i,_-irikajaiii
Court Complex, Neredmet-500056.

3. Deputy Commissroner of police, Kukatpally Zone, lr4erlchar Malkaiei.i4. One CC to SRt P S ACHUT RAMA SHASTRy, Adv.rcate lOpuaj 
'

5. Two CCs to Gp FOR HOIr/E High Court for the State of Teiangana, atHyderabad [OUT]
6. Two CD Copies
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HIGH COURT

DATED: 1510712026

JUDGMENT

VTA.No.685 ot 2026

DISPOSING OF THE WRIT APPEAL
WITHOUT COSTS
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